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respondents returnable in f@ur weeks.
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Shri Akhaya Mishra,learned Additiomal E & H 19, e @ M’BL’; ih

Standing Counsel(Central) for respondents. Ag
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Upper Division Clerk in the Office of {LN it ﬁ) 5 &

Central Water Commission, Bhubdneswar. 2 L a

He has not been allowed tocross Effi—% \’L/

ciency Bar from 1.3.1992. He says that! § " T\~

he hds been exonerated from disciplina,?:y

proceedings. He h@s approached the

Grievance Committee of Central Water

Commission for sanction of the s2id e %%\VNJWF
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E.B. from 1.3.1992, He filed his
representations 6at8d 11.8.19% and |
4.11.1994, addressed to the Under c 7{
Secretary and Eember-Secretary, Grievargic::g ‘\
Committee, Central Water Commission, | 2 b i
New Delhi. The petitioner is present | |~ \)7 7195
himself and he submits that his loisl
repregentations have not been answered Jﬁy"
so far, On a perusal of the records @v
it appears thdt ends of justice will | (™
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be met if the application is disposed
of with a suitable direction to the
concerned authorities (respondents) to
dispose of the representations within
a time frame. I accordingly direct
Respondent 2, Ch3irman, Central Water
Commission, Sewa Bhawan, R .K.Puram,

New Delhi, to dispose of the representa-

tion of the petitioner dated 11.8.19%
(Annexure-6) to the petition and dated
4.11.1994 (Annexure-7) to the petition,
within @ period of three months from
the date of receipt of @ copy of this
order. The representdtions shall be
disposed of by @ speaking ®rder after
giving appropriate opportunity to the
applicant,.

Thus the application is disposed of
with the above directions. No costs.

Hand over a copy of the order to
the petitiomer{in person) and a copy

of the order to the Respondents' counsel
hansotmnhssedhn—
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In view of the original application:

being disposed of, Misc.application 65/95)
Lo

for time to file counter is disposed of
accordingly. L U hGs
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